gpeakeR in the Chair]

(uESTIONS AND ANSWERS

(See Part T)

——

11_52 AM.

| yorrercatron UNDER REQUISITIONING
) ACQUISITION OF IMMOVABLE PRO-
: pERTY ACT

The Minister of Works, Housing and
| smpply (Sardar Swaran Singh): I beg
{ b lay on the-Table a copy of the
Ministry of Warks, Housing and Sup-
gy Notiication No. E II-24. (1)/55,
| dated th-925th March 1955, under sub-
{ =tion (3) of section 22 of the Re-
| misitioning and Acquisition of - Im-
| movable Property Act, 1952. [Placed
i Library, See No. S-148/55.]

| Boorr o Frrst GENEraL ELECTIONS
IN INDIA

{sﬁ; ;iin'ster in the Ministry of Law
1% a&taSkar): I beg to lay on the
; COpy of the Report on the

€nerg : . .
D Voluns II Elections in India, 1951-

ib (General). i
1y, See N, S_Mg/;&][Placed in

{ };

! ‘}TIPICATIONS UNDER

18m, Act

| tace KI:;:E:;H of Revenue and Def-
The 01aylul'e (Shri A, C. Guha):

I e LSD-.-l On the Table a copy each

.SEA CusToMs

N l-.'.-'“-.-ﬁ_ :'.‘I’.’--‘ | 1:. iy 5"

fé | ' LOK SABHA DEBATES n o I -,
& I p,-occedi“gs other than Questions &at:t%Al!{;\'fre{r%’ﬂ?;ﬂLf;

of the Mini o2
the mistry of Finance (R :

Division) Customs Notiﬁcatiénse veﬁ:::
16 and 17, dated the 12th Februaryo
1955, under sub-section (4) of sectior;
43 B of the Sea Customs Act, 1878

[Placed in Library. See N
55.] 0. S-150/

INSURANCE (AMENDMENT) BILL

The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): I beg to move:

“That the Bill further to amend
the Insurance Act, 1938, as passed
by Rajya Sabha, be taken into
consideration.”

This is a very small gnd simple
Bill, and the object of it is to amend
section 118 of the Insurance Act, 1938,
in such a manner as to give powers to
the Central Government to make
applicable to any insurance business
carried on by it such provisions of
the Act as are considered desirable.
That section as it stands at present
completely excludes any insurance
business carried on by the Central
Government from the purview of the
provisions of the Insurance Act, and
this leaves no powers whatsoever to
the Central Government to make exX-
ceptions to the Act even when they
may be considered necessary and are
in no way in contravention of -’fhe
spirit underlying the special position
accorded to State-conducted 1nsur-
ance business.

To illustrate this point as 1o how
far the rigidity of the pr?sent provi-
sions can g0, I may point out t‘ha:::
section 118 sometimes operates agamsI
well-intentioned im_provementl.{
would draw the attentlgn of the o:nﬁe
to the position resulting fr.ox-n i
non-applicability of the provisions 0





